
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 	AT HYDERABAD. 

O.A. 1031191 

1, Gopi Ran Krishna 

Ne].la Murali 

Ithi Venkata R33  

4, Uaacji \Jenkata Raju 

5 Abdul Rehman 

6 Alj.0 Das 

7, Sambara Krishna Plurthy 

6, Doddi Suryanarayafla 

9, Smt. S. Ilatehesuari 

10.Doddi Sankara Rao 

111.3nt. Geddada9SF1d&thalli 

12,8. Suramma 

Vs 

Ot. of Decision : 16.3.4 

.. Applicants 

L 

1 • The Chief Post Master—General 
Abids, Hyderabad. 

The Post 	General 
Visakha•patnam Region, 
Jjsakhapatnam - 3 
The Senior Superintendent of post 
0f?ices, Visakhapatnam - 1 	.. Respondents 

Counsel for the Applicants 

Counsel for the Respondents 

: Mr. NiP, Chandramouli 

Mr. N.\J.Ramana,A0d1.CG3C 

CORAM: 

THE HDN'9LE JUSTICE SHRI V. NEELADRI RAO : VICE CHAIRMAN 

THE HDN'BLE SHRI A. B. CORTHI 	: 	MEMBER (ADMN.) 
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OA 1031/91 

J U D G E M E N T 

I AS PER SHRI V. NEELADRI RAO, VICE-CHAIRMAN I 

Heard Shri M.P. Chandra Mouli, learned 

counsel for the applicant and also Shri W.V. 

Ramana, learned standing counsel for the respondents. 

All the 12 applicants are working as 

Part time employees in the Postal Department. 

They have filed this OA praying for direction 

to the respondents to regularise services of 

the applicants in Group 'D' category with the 

respective dates of their initial appointment 

with all consequential benefits like seniority, 

increments, bonus, promotions and arrears of 

pay. 

The applicants in OAs 912/92 and 961/92 

on the file of this Bench i.e. Hyderabad Bench 

prayed for issuance of writs of mandamus directing 

the respondents to confer temporary status as 

sweeper/Farash from 29.11.89 pending absotion 

in Group D posts. The applicants in those OAs 

have been working as part-time casual labourers 

from the year 1975 in the Postal Department. 

Therein they relied upon the scheme dated 12.4.91 

issued by the President and it was described as 

CasiA Labourers (Grant of Temporary status and 

regularisation) Scheme. By order dated 7.6.93, 
of which 

full Bench/both of us are Members, directed the 



1. A 

respondents therein to confer upon the applicants 

temporary status in Group D post from 2.11.89 

pending their absorption in Group D posts in 

accordance with the Casua1j.ebourer (Grant of 

Temporary status and regularisation) Scheme. 

It was also stated therein that the applicants 

in those two oAs will not be entitled to any 

arrears of ètnd4uments arising out of the said 

direction till the date of filing of the respective 

applications. 

The learned counsel for the applicants 

herein submitted that as these applicants are 

situated similar to the applicants in OAs 912/92 

and 961/92, they should be given the same benefit 

ge as per the order dated 7.6.93 in those two 

OAs. 

But the learned standing counsel for the 

respondents submitted that the above order was 

stayed by the Supreme dourt as per order in 

SLP No. 15559/15560 of 1993 on 20-9-93. 

In these circumstances it is just 

and proper to dispose of this OA by the following 

order.: 

As it is not in contrpver, that the 

applicants herein are part time employees of 

the Postal Department since a number of years 

just as the applicants in OAs 912/92 and 961/92, 

xxxxxxxx the applicants herein have to be 

given the temporary status in Group D posts 

from 2.11.89 pending their absorption in 
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Group U posts in accordance.with casual 

Labourer (Grant of Temporary status and 

regularisation) scheme dated 12.4.91 with 

monttry benefit florn the .dt€  Of filIng of 

this OA i.e. 6.11.91 in case the SLP is going 

to be dismissed. If the said SLP'is going to 

be allowed, this OA stands 	dismissed. 

No costs. N 

GOP'Member (AEn.) 
')d4AJt:èA -o 
(V. NEELADRI 	o) 
vice.-Cha irinan 

Dated the 16th March, 1994 

Open court dictation 	
¼ 

NS Deputy Registrartl)CC 

To 
1. The'. chief Postmaster (enetal, Abids, Hyfltrabad. 
2 • The Postmaster General, visakhapatnam Region, 

visakhapatnam-3. 
The, Senior Sucerintendent of Post Offices, 'iis&thapatnam-l. 

One copy to Nr.M.P.Cflafldramouli, Advocate, CAT.Hyd. 

One copy to Nr.N.v.Ramana, Aaol.LGbc.CAT.Hyd. 

One copy to Library, CAT.Hyd, 

One spare copy. 

pvrfl 
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APPROVED BY 

TYPED BY 

OHECID 3/ 

IN THL CENTpJ 	D11I1'JI5TpAflVE TRIS 'Jwu 
r-n'DER;/s L 2EJCH AT HYJJERAEAD 

THE Ho:'L:uLA1.JjsTIcE V.NEELADRI RW 
VICE CHAIRMAN 

AND 

THE HON'BLE M2.A3.GORTI-II * MEMEER(AD) 

THE HON' BLE MR. TCHDRAsEIcHR REDDY 
/ #\ MEMBER(JtJDL) 
ND 

THE HON' BLE MR. .RANGARAJ2Uq; M(DMN). 

- 	teaa((-3. -194 

OR5EWJUrn11 ENT 

i-n 

O.A.NO. \oc\ 
T.A,No. 	 (w.p. 

Admi ted and Interim Directions 
Issu\ 

Allowed 

Dispos d of With directiotjs 

Djsrnis ed. 

Dismi ed as withdrawn.-

Dismis ed for Default. 

Rejec ed/Ordered. 

No order as to costs. 

pVm  

iintral Adminktntive Tribinal 
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